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at tbe time of integration of tbe 
PEPSU Defence Forces in the Indian 
Army;

(b) if 80, their number;
(c) whether their pension case3 

have been settled; and

(d) If not, whether there is any 
time limit for settling them?

TThe Deputy Minister of Ocfcnee 
(Sardar Majithbi): (a) Yes, Sir.

(b) lie.

(c) All excepting 17 have been 
■etUed.

(d) Evei^ effort is being made to 
•ettle the ouHitanding cases as quick' 
ly as possible. In a number of cases 
it was necessary to detennine how far 
service in a civilian capacity as well 
u  in the Reserve should count to­
wards military pension. The details 
of their service had also to be verifi­
ed in audit. In some cases it has 
been found necessary to ascertain the 
presumptive pay which the officers 
would have d!rawn but for the merger 
of the individual State Forces into 
the overall PEP||U Forces. The above 
factors have caused delay in the let- 
tlement of some of the cases.

DisaPLiNARY Cases

9S. Shri D. C. Sharma: WiU the
Minister of Home Affairs be pleased 
te state:

(a) the number of eases of disci­
plinary action dealt with since the 
15th August. 1947 so far as the I.C.S. 
and I.A.S. Officers are concerned; 
and

<b) the nature of the disdpUnary 
action taken in these cases?

. B m ty  Mliilster lit Home Af- 
l̂ alrs (Shri Oalar :̂ (a1 n .

(b) A statement is laid on the table
of the House. [See Appendix n, aone* 
kOi% No. Ifl. : -

SVARATION OF JUDICIABY FROM THB
Executive

96. Shri D. C  Shanna: WiU the
Minister of Home Affairs be pleased 
to state:

(a) the names of the States where 
the separation of the Judiciary from 
tbe Executive has «taken place; and

(b) the measures, if any. that Gov̂  
ernment propose to take to complete 
the process?

The Deputy Minister of Home Af- 
lato (Shri Datar): (a) Separation of 
the Judiciary from the Executive has 
lieen introduced either wholly or 
partially in the States of Assam, 
Andhra, Bombay, Bihar, Madhya 
Pradesh,. Madhya Bharat, Madras, 
yttar Pradesh. Hyderabad, Rajasthan, 
Saurashtra and Travancore-Cochin,

Ob) The matter is really t ne for the 
conssldjeration of the State Govern­
ments but ihe Government of India 
are in close touch with them on the 
progress made by them.

I m m o r a l  T raffic in  W o m e n

rshrimati Ua Paichoadhury:
' Seth Govind Das:

Will the Minister of Home Affairs 
be pleased to state:

(ft) the names of the States in 
India where there is legal provision 
for the suppression of immoral traffic 
in woman and girls;

(b) the mimb^ of women or gixis 
rescued in such State during the 
last three years;

(c) the number of successful aod 
unsuccessful proseciition of persons 
dMLi «ltlh und^ the law for the sup. 
pMflklon of such immoral trmlfic in 
0ai^ the States, during the \k*n 
thim ymri;

4A ite  muleiber et- 
ix. each of the States vAm r  a
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the suppnrssion of immoral traffic in 
womeu and girls does exist?

The Deputy Minister of Home Af­
fairs (Shri Datar): (a) to (d). The 
Information is being collected and will 
be placed on the Table of the House 
■s soon as it is available.

T hird  D iv isio n  C lerks

98. Shri Gidwani: Will the Minis­
ter of Home Affairs be pleased to 
state:

(a) whether it is a fact that the 
Central Government Third Divir.inn 
Clerks* Union has decided to ob­

serve a protest week from the 1st
March, 1955, as the demand for the
revision of pay scales of the clerks 
has not been accepted by Govern* 
ment; and

vb) if so, what action has been 
taken in the matter?

The Deputy Minister of Home Af> 
fairs (Shri Datar): (a) Government’s 
attention has been drawn to certain 
reports appearing in the Pxess to this
effect.

(b) No actlv)n has been taken !a
respect of this reported decision of
the Union.




